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Judgement

1. Heard learned counsel for the petitioner and learned AC to AAG 3 for the State.

2. The petitioner has moved the Court alleging willful and deliberate disobedience
of the order dated 30.08.2017 passed in CW]IC No. 5614 of 2013, by which an
exercise was directed to be carried out by the District Magistrate, Patna with
regard to the preparation of panel relating to appointment on Class IV posts in
the district.

3. The opposite parties have filed show cause in which the proceeding of the
meeting dated 08.12.2018 has been brought on record which indicates that there
were only seven vacancies and the petitioner could not be considered being at
Serial No. 45 because posts were not available.

4. Learned counsel for the petitioner submitted that he has material to show that
there were more than sufficient posts and the plea of the same not being
available is absolutely incorrect.

5. Copy of the show cause has been served on learned counsel for the petitioner
on 21.01.2019 and till date nothing having been brought on record to indicate
that there were more vacancies available to be filled up, the Court would not
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proceed in the matter of alleged contempt.
6. Accordingly, the application stands disposed off.

7. However, it shall be open for the petitioner to move before the appropriate
forum, in accordance with law, if there are materials to show that what has been
stated on oath in the present proceeding is false as also with regard to any claim
which the petitioner may have with regard to the merits of the matter.
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